
 

IN    THE    HIGH   COURT    OF   MADHYA   PRADESH
AT JABALPUR

BEFORE
HON'BLE SHRI JUSTICE SANJEEV SACHDEVA,

CHIEF JUSTICE
&

HON'BLE SHRI JUSTICE VINAY SARAF
ON THE 25 th OF AUGUST, 2025

WRIT PETITION No. 33543 of 2025

SANYOG GARG
Versus

THE STATE OF MADHYA PRADESH AND OTHERS

Appearance:
Shri Shayam Yadav - Advocate for petitioner. 

Shri Swapnil Ganguly - Dy. Advocate General for respondent/State. 
Shri Rahul Diwakar - Advocate for respondent no.3. 

ORDER

Per: Hon'ble Shri Justice Sanjeev Sachdeva, Chief Justice

            The petitioner impugns clause 2.9(A) and 2.9 (B) of the advertisement for

recruitment of Prathmik Shikshak Ke Liye Sanyukta Patrata Pariksha, 2024 on the

ground that rounding off is not provided. 

2.        Advertisement was issued by the M.P. Employees Selection Board, Bhopal

for recruitment to the post of Primary School Teacher Eligibility Test, 2024. Note

below clause 2.9(B) of the advertisement specifically provides that the marks

awarded will be calculated up to 2 decimal and no rounding off shall be permitted.

Petitioner appeared in the examination, where the maximum marks were 150 and

petitioner secured proportionate marks 84.82 which was normalized to 89.61. The

minimum qualifying marks is 90. Since the petitioner failed to secure the

minimum qualifying marks of 90. Petitioner was declared unsuccessful.
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3.        Petitioner contends that the normalized marks of petitioner of 89.61 should

be rounded off to 90 to make the petitioner eligible in the examination. 

4.        We are unable to accept the contention of the learned counsel for the

petitioner for the reasons that the advertisement specifically provides that the

marks shall be given calculated up to 2 decimal and no rounding off marks is

permissible. Petitioner participated in the examination without any demur and as

such after having participated without a challenge and being unsuccessful,

petitioner can not be permitted to challenge the eligibility condition prescribed in

the advertisement. Since the advertisement specifically provides that there shall be

no rounding off to the higher figures, petitioner cannot claim rounding off to 90

from the secured marks of 89.61. 

5.     We may also note that the subject formula for normalization was challenged

unsuccessfully before this Court in W.P.No.20290/2019 titled Pushpendra

Burman and Others Vs. State of M.P. and Others  and challenge was negated by

judgment dated 29.11.2019. A similar challenge to an identical provision was

unsuccessful before the Supreme Court in the case of Vikas Pratap Singh Vs. State

of Chhattisgarh, (2013) 14 SCC 494. 

6.         In view of the above, we find no merit in the petition. Consequently, the

same is dismissed. 

rk.
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